
REGISTERED 

CENTRAL ADcIINISTRATIVE TRIOWAL 
BANGALORE BENCH 

S..... 

Commercial Complex(BDA), 
Indiranagar, 
Bnga1oro— 560 038. 

Dated 

642 APPLICATION NO 	 Jo 7 ( 
ti.P.No.  

FMfl 	 Vs 	 RESPONDENTS 

Shri M.N. Savenur. 	 The Sr. Divn. Mechanical Engicieer(Loco), 

To 	
South Central Railway, Hubli &another 

Shri M.N. Sevenur 
C/o Shri Chandrakant Goulay 
Advocate 	 A 

90/1, 2nd Block 
Thyagarajanagar 
Bangalore - 560 028 

Shri Chandrakant Goulay 
Advocate 
90/1, 2nd Black 
Thyagarajanagar 
Bangalore - 560 028 

3, The Senior (ivisional Mechanical Engineer(Loco) 
South Ceitral Railway 
Hubli 
Oharwad District 

The Ojvieiorial Railway Manager 
South Central Railway.  
Hubli 
Dharwad Di8trict 

Shri K.V. Lakehmanachar 
Railway Advocate 
No. 4, 5th Block 	 - 
Briand Squae Police Qrs 
Mysore Road Bangalore -. 560 002 

ubjoct SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the cocy of ORDER/ 

)OQcXOO( ased by this Tribunal in the above said application 

on l3.-l-8? 

RECEIVED 6 /!/  

Vary i2c 
lr 	EP1JTY rRtGISTRAR., 	•• 

(JuDICIAL) 



CENTRAL ADI1IiISTRATIVE TRIBUNAL : 8ANALURE. 

Present: Hon'bie Shri P. Srinivasan, Member(A) 

and 

Hon'ble Shri Ch. Ramakrishna Rao, Ivlember(J). 

DATED THIS THE THIRTENTH DAY UI NCVEr'1BER,1987. 

APPLICATILiN NO. 642 of 1987 

M.N. Savanur, 
Clerk, 
Of ice of Carriage Wagon Supervisor, 
Cast lerock, 
Dhartar. 	 .....Aplicant. 

(Shri Chandrakant Uoulay, Advocate) 

vs. 

1 .Seriior Divi. Mechanical Engineer (Loco) , 
S . 	.R., 
Hubli, 
Dh3rwar Dist. 

2. Dkvl. Rly. Manager, 
I,L.. •, 

Hub.Li, 
Dhawar 01st. 	 .....Respondents. 

(Shrj K.V. Laxmanachar, Standing Counsel) 

This application having come uD for admission, 

Hcn'Jble  Member(J) made the following . 
OR D ER 

This application has been listed for today 

nder 'Cases not ready for hearing' , having2been adnibted 

on 24.7.1987. The applicant is aggrieved with an orJBr 

dated 4.1.1987 by uhich he was removed from service, 



/2/ 	 I 

There are two nrayers in the application, 

firstly that the order rernoiing him from service be 

quashed, and secondly, that resondent No.2, the ap3ellate 

authority UAAt), be directed to dispose of the appeal 

f'iledby the applicant. Annexure—D to the application 

is a copy of the appeal filed by the applicant to the 

Mditional Divisional Railway Manager, the AA, which has 

been duly forwarded on 29.1.1987. 	It is a'lready over 

9 months since the appeal was filed. 

 Shri Chandrakant Goulay, applicant counsel, 

urges that this 	Tribunal should direct the AA to dispose 

of the apeal, which has been )ending for a long time. 

4 • 	 Shri K.J • Laxmanachar, appearin for the ras.om- 

dents, has no objection to such a directionbeincj issued 

by this Tribunal. 

We, therefore, direct the AA, viz., • the Addi. 

Divisithnal Railway Manager, Hubli, to dispose of the 

) 

apalicantt s ap eal, within 3 months fromthe 'date of 

J 
receipt of this order, if not to already disposed jot of. 

In the result, the application is allowed in part. 

iu'Tv.&-t C'ti 	Parties to bear their own costs. 

MEM3ER(A) 	- 	 mEIIOER(J)

VP-UT~ R'EGISTRAWdms . 
-4ETRAL AD1tUNSTRATIVE TRLRUNAL 

AeoI1toAL BENcH 
BANGALORE 


